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SHRI S. M, BANERJEER : You bave
Regional Offices, Zonal Offices and District
Offices.

oot T : ww faw wrdew ol
»g Mfagr | W §Y TE TEEwT
& ot g3 e e ATEy § 1 WOy
A aree gan e wfeg )

SHRI DINEN BHATTACHARYYA :
He has heen bricfed by the ICS officers.
Bureaucratic brains.

MR. SPEAKER : Please be democratic
to me also when 1 am standing.

SHR! DINEN BHATTACHARYYA :
I am always democratic to you.

Please also safeguard the interests of the
employees.

MR. SPEAKER The question is :

“That leave be granted to intro-

duce a Bill to provide for the acquisi- '~
tion and transfer of shares of Indian *

insurance compantes and under-
takings of other existing insurers
in order 1o serve better the needs of
the economy by securing the deve-
lopment of general insurance
business in the best interests of the
community and to ensure that the
operation of the economic system
does not result in the concentration
of wealth to the common detriment,
for the regulation and control of

such business and for matters
connected therewith or incidental
thereto.”

The motion was adopted.

SHRI YESHWANTRAO CHAVAN:
Sir, 1 introducet the Bill,

o
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ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL®

THE MINISTER OF EDUCATION
AND SOCIAL WBLFARE AND CUL.
TURE (PROF. 8. NURUL HASAN): I
beg to move for leave to intraduce & Bill
further to amend the Aligarh Muslim
University Act, 1920,

MR. SPEAKER : Molion moved :

“That leave be granted to intre-
duce a Bill further to amend the
Aligarh  Muslim  University Act,
‘9m ”

I have received certain names. I am
going to allow only those Members who
have sent me their names. Now, Shri
Vajpayee,

ot wEw fagrd wrnded} (vrfera) ¢
Ty AERT, Wt faduw e qew
&9 X A fear § § sgw fady sk

L& for ww gar i R Ay § e
) qied i q@ fadaw €Y dw wck

oo 2 @ edtwe g ardy el o
fa2m 19 (T) & mgare, & 3ga sy
wrgar § :

A Minister desiring to move for leave
to introduce a Bill ghall give natice in
writing of his intention to do so. The
period of notice of a motion for leave to

introduce a Bill under this Direction shall
be seven days.

w2 § v ¥q fFraw wr g A
fwar war

weaer wgvew © wvr A 9fad 7

ot wew fugrds aodedt o 7y
forur @ -

tintrodueed with the rmmr;!_;;l(jnl—l;lt_;)f the President.
*Published in Gazette of India Fxtraordinary, Part 11, Section 2, dated 29-5.72,
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[of wew fagrly srordelt]

No Biil shall be included for mtroduc.
tion in the list of business for a day until
after copies thereof have been made avai-
lable for the use of Members for at least
2 days before the day on which the Bill
1 proposed t0 be so introduced

aww wgveg, & wraer § fw qm
7T FY AT e Firgw WY AR 0
w gnd § aur ¥R wew W faw
¥ w o v X anX §, &fww
wreRY gan %) ug Fazare fearar grn
fie wrfac v wizg gra o agd
QAT 2R W FL A AN KT TH |
w1 qE area o ary g 3 e oary
ug fadgw Jur fwar o <gr § oie wrar
# |3 g faduw &Y wifqar fas &1
wifac aw fada® 9 fqwre w3 A%
gawr gaq fqar sraar at A8 ? Al
qg %A ¢F yra w1 Frwe w0 W
% gt § 1 g9 g I A w1 Wy
§ WO F A H d3w gwA
q¥ ged & WY g fadaw qv e
¥ frwre &< §) grasgsar ¥ aFN
¥ ) Afpy o wElag ¥ @Y AT guw
A 7Y fear 1

wy go fadgs & v g6
arex#zq qur Axeq w Ay wedd
agtzy ¥ edwre frar 3 fF @q 1965
¥ gt X A W gu ¥ 4B AT 0
arieda @ Csar war . fps oF a3z
smiar agr . freg ag IweT  wEwTd
ET UT, WA IY iy eawy W WY
wiferr ST WY 19657 ug
ATHAT WEET EUT § | ¥AT WIHTL @Y
ag¥r wear femw aree fum ot o
get i ? 77 afudwa T a@A ¥
Wt gt § 1 %aT €AY 9g¥ @ faduw
) A w7 ) gHAr A O av andy
& ? grg wolt wEr o gIwT W)
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uTy o wr g B & fard dare )
W 7T TR §) grr for & wedx
st faw & aodr g fadow @
W gl ge X g Ao oo gm)
v w2 W Y & fad dare Ad §

weit wgten X ooy awae A oy
¥ fey & Sa% wae e At v
fadgs Y 3 S W wwwd A @
T gt | BN waT 8, & 9gw W
wrgar ¢
To avoid unnecessary agitation by
interested parties on this account and

to meet the persistent demand n this
behalf 1n and nutside Parhiament .

o @ @ §, safed v gEA &
frad w1 @iwa ady Hrm ? @ g
aftzy faertq frar as7 § s ue
fasdas a1y § gred=7 a7 g 7N ?
ar g8 fadgs & wrear ardET QR
A aad ? gqft A opd om
WIREIEA $T QT }, dUT AT AL 9%
W grDTT w1 & A gwaman
wigd § 7wl st & agare A A
o1 T § YA FNT ST I A
wEaf ) ey g E S o
g, o qrge & ok §, Afew gast Aoy
v fadaw qw wTF ¥ gadt aowl A
Y arfglr + ag fadys daw dw
adY foar wr g & gwET @asTar
war § f& wer yq 9T wwf gt ag
o gga & wfawt0 & qig fawan
AT L

¥ gdwifas gl aft ardf
§ % fadas ® q@ avg & qar
it § afea qn aiw fasge eqez o
¥ feur ¥4 8 wivag ag e ag
fatraw REwrw w1 gren §, ag qeTqN
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v war } ) ooy ¥ wh o
wirwr gty ghrafed & avag aff
fod iy oo o ¥ g fear
wrter | oeitny glafedt  Qeware
&t et dear &) g v e
afer ooy amx § eqfow s
1 7 ST gwdt § 1 AT I e &
g qg  YTwe T8 & sar I fa-
oy} & arg gz Vawrr Af & ? 3g A
gfama & groavi & @ faede W
) Brwgrd e & ddurfon qggu
w3t faeare & s @ greEv gvgar
wifs Ja¥ far R sug =@ifgdr
gafad ¥D 9far § fe wo wER
gEEg ®) ¢ fadar SY Om SR @
Ax AfAd giv o7 wfgd fs ag wa
w falaF & IT T FA W
gaf o & aEAr &1 omdt @@ W9
AR g & O W q@ Wi
i) wYE F

st Fry gare med (wevg) ¢
weas wEley, vw fadow &1 A @w
N Far § e arE g AT @
Al fadawY w1 e Jarz gur 91—
forx favatagrag, aragd s s
fagafraram, wng AN Al ¥ oF
it ¥ ferg ofea g o fs faar
qreszrfae arardt qr ¥ AT wgesqa
grqn’ 9w ofY § wew A wada
¥ arg I8y qhcedT wmigar € dar
fis gart digerr ®1 of frddw wew
¢ 39 oI ¥ wfersw qardd gawy o
WX TG WIATT AT WEAT | 4F AT
Wt aiw § s fipeg favafaerrern fudlas
o) 3d w7 # gegy T @ v
wfer go afvs safiedl & swra &
arex gfean  fawafagmag, weitag wré

JYAISTHA 8, 1894 (SAKA)

Bills Imgoduced 254

fardvaw w) wear  wewray war Wit W
WX AW AU o7 W R wro shwred
¥ guy & ¥w€ Tre Ko Fo wyrLe Mo
T X WY A% uA% are yy fadww
% sega fewr mm dfew for wae)
Tw fegrwar ) o aft e & )
wo wgw & gfew & § v wr=temw
N e & fad sq faas WY gadd
wWear ¥ oege feor ar g b @
areEieA o) getg ¥ o arer oger d
gOT 9T 9 Fgw U @ AT W
aury  EEw st AT SRy
Wt gt sRrd & fafedd
¥ gama fegr 91 Ol 8 o
agt war a1 otx ¥z g A @y
arrad fear ar fis faw qoerc &
& fasafaara) & fag fadasl ®)
YT ®9 IWT TRA W &1 aww faay
g g 99 wan ¥ oo ad owdr
2 wfEa wewd @ fr af oy R
wT Y § 1 &rE Al a7 WMo Tow ¥EA
W' 9Nz § avag § T A agw
qaFar ¥ 9wy ' ggvgTar £ 33
a7 & ey w) wa¥ § ol fadorey
gfesw favafagraa &1 a1 w7 w@r g
saw oy ofefam §1 @ Iugeafaad
st we) TaT g0 GY7 Ao @ifer gdn
qTEE A aq¥.ged Aag ¥ €4 geqr ¥
& w03 & fag @ sfeareni s §
gah gz afefan & Afen sl &
oTAT qg o1 @ fwowro amma ¥
foerr st B @ ¥ awi & St &Y
WA Y A¥E ) I8 geEar ¥ aw
qaara & w47 avar Y gwat @ yafag
ag 1 waa) Y @@ g o uR
facder erew &1 ) fagg ww & ward
& fag ¥ xw favgs s favgaier
war g
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SHRI SAMAR GUHA (Cootety : 1
oppose the Bill on grounds of principle
because it s opposed to the concept of
oationatiem, the concept of secularism and
also to the conoept of democratic ideals of
education. I am opposed to the concept
of communal scar continuing by the use
of werd "Hindw’ in the case of Banaras
Hwdu Univansity and the word ‘Mushm’
in the case of Aligarh Muslim University
If the Aligarh Musitm University and the
Banaras Hindu University were converted
into theological institutes to study lslam
or Hiadu theology, 1 would have no
objection, but they have the same courses

of education hike humanities, sciences,
enginearing and  medical sciences
as are taught n other universities

1 cannot understand how my hon
friends who call themselves progressives
allow continuance of this communal
concept. | want to ask the progressives
to keep their hands on their chest and
say what 15 it that 18 behind this It
should be a broader concept and not the
concept that we are hearing of communal
bias in education But they have brought
1 forward with an eye on votes, sacrificing
the ideals, human values and democratic
values but having only the parochia!
oattlook of having votes from thiy se.tor
or that sector, they bave brought this
forward

1 would say that if we allow the Hindu
character of the Banaras Hindu University
to continue and the Muslim character of
the Aligarh Mus!im University to continus,
it will mean that we are allowing the
continuation of two beds for the culture
of the virus of communihsm  For the
last 25 years and even before that, we
koow what had happened in this country
and what kind of movements had
emanated from Aligarh and also from
Basares. If wedo not draw the lesson of
not only the pre-Partition days but aiso
the last 25 years, | do not know what will
happen to the eountry

I would say that this Bilt is a repudia-
tion of the martyrdom of the billions of
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the valinns fighters who had given their
lives for the liberation of Bangla Desh to
defend and to protect nationalsm and to
fiaht the communa? ¢oncept of sationstisen
or the two natton theory. After Bangla
Desh had started a new process and a new
concept and a new nationalism, I should
have thought that this Goverament would
bave had the courags to take drastic
measures We have suffeied for the iast
25 years from this communal theory or
the two-nation thgory and therefore, even
if a thousand students stage a demonstra-
tion, yet in the interests of the future,
the Government should have had the
courage to take drasiic steps to erase
completely this commmunal stigma or scar
from all the educational Institutions

I oppose not only the introduction
of the Bill, but | would oppose 1t stage by
stage, clause by clause and | shall exhaust
to the last ali possible avenuss that | have
for opposing this Bill  Tlus Bill should
notbe passed It 1s not only a stigma
but 11 1s a communal scar, the word
Mushim should not be used tn Ahigarh
Muslim University and the word ‘Hindu’
should not be used ;n Banaras iadu
University, and thesc communal names
should not be allowed to continue any
more

SHRI G. VISWANATHAN (Wandi-
wash) My opposition to the Aligarh
Mushm University (Amendment) Bd)
relates more to the procedure than to the
contents

This Bill was circulated this morning,
and Government want to rush through
this Billand pass it tn one or two dajs
This 18 & very important Bl with far-
reaching implications, and 1t is going to
affect the whole structure of the university
According to the memorandum submitted
by the hon. Minister under Burection 198
of the Durections by the Speaker,

“The legislative preposals were
accordingly framed and discussed at
leogth with the authorities and the
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individuals concerned.  The discussion
took 8 considerable time, as the
entite Act and statutes of the
university had to be revised and with
groat efforts it has been possible to
finalise the Aligarh Mustim University
(Amendment) Bitl.”

The hon,  Minister and the
Government took a long time to
diseuss it with the authorities and the
individuals concerged, but they do not
want to give the same length of time to
Parliament, but they want to pass it in
two or three days. If the hon. Minister
agrees to introduce the Bill now but refer
it to a Select Committee, we shail be
willing to accept it. Or, if he is prepared
to introduce it now but take it up during
the next session, then also, we shall be
prepared to accept it. But if he waats to
introduce it now and have it passed in
two days, we are tolally opposed to 1t.

Goverpment took scven long years to
introduce this Bill, Bven the
Gajendragadkar report was submitted in
July, 1971.  Government were 1n  deep
slumber for the last nine months but aow
they want to introduce it and have it
passed within two days, violating diwrection
19B of your Directions, as if it is a secret
Bill or a Finance Bill. Hence, 1 want to
oppose the Bill at the introduction stage.

SHRI! EBRAHIM SULAIMAN SAIll
(Kozhikode) : My opposition to the intro-
duction of the Aligarh Muslim University
(Amendment) Bill is on different grounds.
We have been demanding persistently for
the last seven yoars that the Aligarh
Muslim University (Amendment) Bill
should be introduced as carly as possible.
The last thres Education Ministers had
promised the introduction of the Bill in
Parlismen!. But I am just opposing to the
way it bas been brought forward. I am
opposed to the idtroduction of this Bill
at the fag-cad of this session. There are
only two days left. The Hill hss been
brought forward today. We have to study
the Bill. Thers is oo tiwe to study it. X(
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is a voluminous Bill that has come to
us, We hope the aspirations she minori-
ties must bave been embodied in the Bil,
keeping intact the minority character of
the Aligarh Muslim University. For this
purpose, the method adopted seoms (o be
some what intriguing. What 1 wanat i,
provided the Minister agrees, that ths
Bill be roforred to the Select Comonttes,
orlet it be iutroduced today and let the
discussion be had in the next session. We
will have no objection. We have no tims
to study it' now. We waant to have time.
After all, it concerns the aspirations and
also the future of the educational develop-
ment of the entir Muslim community,
the Aligarh Muaslim Unversity being the
centre of culture and learning. Therefore,
I hope he will acoept the demand that
this Bili may be introduced today but the
discussion may be held in the next session,

or lct the Bill be referred to the Select
Committee.
SHR! PILOO MODY (Godhra):

Our objection to this Bill is (he manner or
procedure that is employed. I have uot
read the Bul. | cannot argue oa 18
metits. Moreovor, I have not studied it
and have not consulted those who are
vitally interested mn it. 1caunot under.
stand why this Governmet has (o go on
doing this in this fashion, which creates
doubts, suspicions, particularly in a
matter which is as delifate as this partiouisr
Bill. And if anything was don¢ to steam-

roller it through, I would say that ! think
great harm wilt be caused not only to the
nation but also to tie party, Parliament

and everybody else. Therefore, const idting

the dbove procedure which is adopted, lot
us use the time that has been allotted for
this Bill to discuss the historic accord that
has been resched in Moscow between
President Nixon and Mr. Brezhnev, instead
of rushing through this Bill.

PROF. S. NURUL HASAN: §fr,
although the preparation of this Bilj took
a very jong time and it required a grest
dea! of academie consideration, (he broad
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{Prof. S. Nurul Hasan)

principles on which this Bdl has been
brought forward have been stated by me
on soveral occasions in this House and in
the other House, This Bill does not deal
with aaything other than what has been
recommended by the Gajendragadkar
Committee report except a few minor
points here and there. The Gajendra-
sadkar Conunittes report has been placed
on the Table of this House and my
predecessor, Shri Siddhartha Shankar Ray,
bad made a statement in this House that
the Government has accepted the
recommendations of the Gajendragadkar
Committee. Therefore, this 1s a matter
which has been before this House and in
the knowledge of the Members of this
House, and the Government policy has
been declared in respect of the Central
universities.

I roalise that the hon, Members are faced
with a certain difficulty, but I would beg of
you to take into consideration the fact that
an uocertainty is not 1n the best interests
of the university, and therefore, it would
be desirahle that now that the Bill is before
this House, lcave may kindly be given to
introduce it.

SBVERAL HON. MBMBERS No, no.

SHRI SHYAMNANDAN MISHRA
(Begusara1) : What about the doubt
that it is being hustled through the House
during the current session? We want timo
to make a study of it. No time has been
allowed for this.

SHRI G. VISWANATHAN : Mayl
know whether he agroes to refer it to the
Seleot Committee? (Imterruptions)

SEVERAL HON. MEMBERS rose—

MR, SPEAKER :! do not stop him.
He may say anything.

SHRI SHYAMNANDAN MISHRA :
You cannot force the House to prooeed
with the discussion of this Bill.
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FROF. 8. NURUL HASAN: | cansot
force the House, quite obviously, Butl
am making a submission to the House
through you. My submission is that in
view of the fact that this particular messure
isbased on the recommeadations of an
expert committee which has coasidered
this and all the connocted matters for
quite some time, and that this report has
been before the House also for quits some
time, therefore, 1 do not think any worth-
while purpose would be served by oither
referring 1t to the Select Committee or
pastponing consideration of the Bill until
the next session.

SHR] SHYAMNANDAN MISHRA :
Then 1t will be only your Party that will
pass it; other partics would not cooperate
with it.

MR, SPBRAKER : The question s :

“*That leave be granted to introduce
a Bill further to amend the Aligarh
Muslim Unversity Act, 1920.”

The Lok Sabha divided .

[Davision No. 8 12,39 hrs.)

AYES

Achal Singh, Shn
Afnipurlur. Shri Dharamrao
Agrawal, Shri Shrikrishna
Abirwar, Shri Nathu Ram
Ahmed, Shri F. A.

Alygesan, Shri O. V.
Ambesh, Shri

Ankineedu, Shri Maganti
Appalanaidu, Shei

Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Babuguna, 8hri H. N,
Bajpal, Shri Vidys Dhar



261 Bills Introduced  JYAISTHA 8, 1894 (SAKA)

Banerji, Shrimati Mukul
Barua, Shri Bedabrata
Basumatari, Shri D.

Bhagat, Shri B. R,

Bhagat, Stri H. K. L.
Bhandare, ShriR. D,

Bhatia, Shri Raghunandan Lal

Bhattacharyyis, Shri Chapalendu

Bisht, Shri Narendra Singh
Brahmanandyi, Shri Swami
Chakleshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chandra Gowda, dhri D. B.
Chaturvedi, Shri Rohan Lal
Chaudhari, Shr1 Amarsinh
Chaudhary, Shri Nitiray Singh
Chavan, Shri D. R,

Chavan, Shri Yeshwantrao
Chellachemi, Shri A. M.
Chhotey Lal, Shri
Choudhury, Shri Motnul Haque
Daga, Shrt M. C.

Darbara Singh, Shn

Das, Shri Dharnidbar
Daschowdhury, Shr1 B. K
Deo, Shn S. N Singh
Dhamankar, Shn

Dhara, Shri Mohan
Dhusis, Shr1 Anant Prasad
Dinesh Singh, Shri

Dizxit, Shri G. C.

Doda, Shri Hira Lal
Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandhi, Shrimati Indira
Ganesh, Shri K. R
Gangadeb, Shri P.

Gautam, Shei C, D.
Godars, Sbys Mani Ram
Qogoi, Shri Tarun
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Gohaiu, Shri C, C.
Gokhale, Shri H. R,
Gopal, Shri K.
Gotkhinde, Shri Annasaheb
Govind Das, Dr.
Gowda, Shri Pampan
Hansda, 8hri Subodh
Hari Kishore Singh, Shrij
Hari Singh, 8hri
Hashim, Shri M. M.
Ishaque, Shri A. K. M.
Jagjiwan Ram, Shri
Jamilurrahman, Shri Md
Jeyalakshmi, Shrimats V.
Jha, Shri Chiranjib
Joshi, Shrimati Subhadra
Kadam, Shri J. G.
Kader, Shri 8. A,
Kahandole, Shn Z, M.
Kailas, Dr.

Kakodkar, Shr1 Pucushottam
Kakoti, Shri Robin
Kamakshaiah, Shn D.
Kamais Kumari, Kumarnt
Kamala Prasad, Shti
Kamble, Shri T. D
Kapur, Sha Sat Pal
Karan Singh, Dr, -
Kaul, Shrimati Sheila
Kavde, Shri B, R.

Kedar Nath Singh, Shri
Kinder Lal, Shri

Kisku, Shri A. K.
Kotok, Shri Liladhar
Krishoan, Shr1 G. Y.

Kumaramangalam, Shri 8§ Mohan

Kureel, Shri B, N.
Lakksppa, Shri K.

Lakshmikanthssame, Shrimati T

Lakshminaraystan, Shei M. R,
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Lambodar Baliyar, Shri
Laskar, Shrl Nihar

Lutfal Haque, Shri

Mahajan, Shri Y. 8.

Maharaj Singh, Shri
Mahishi, Dr. Sarojini

Majhl, Shti Gajadbar

Majhi, Shri Komar
Malaviya, Shr: K, D.
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Marandl, Shri Iswar

Mehta, Dr. Mahipatray
Mishra, Shri Bibhuti

Misbra, Shri Jagannath
Mishra, Shri L, N.

Misra, Shri S. N.

Modi, Sbri Shrikishan
Mohammad Tahir, Shri
Muhammad Khuda Buksh, Shri
Murthy, Shri B. S.

Negi, Shri Pratap Singh
Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Narsigonh Narain
Pandey, Shri R. 8.

Pandey, Shri Tarkeshwar
Pandit, Shri S, T

Panigrahi, Shri Chintamans
Paokai Haokip, Shri
Parashar, Prof. Narsia Chand
Partap Singh, Shri

Patil, Shri Amatrao

Patil, Shri E. V. Vikhe

Patil, Shei S, B,

Qureshi, Shri Mohd. Shafl
Raddakrishosn, Shri 8.
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Raghu Ramaiah, Shei K,

Raj Bahadur, 8hri

Rajdeo Singh, Shri

Ram Dhan, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Surat Prasad, Shri

Ram Swarup, Shri

Rana, Shri M. B.

Rao, Shrimati B, Radhabai A.
Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri Nageswara

Rao, Shri P, Ankinoodu Parasada
Rao, Shri Pattabhi Rama
Rao, Dr. V. K. R, Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Reddi, Shri P. Antony
Reddy, Shri K, Kodanda Rami
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P, Narasimha
Reddy, ShriP. V.

Kichhariya, Dr. Govind Das
Roy, Shri Bishwanath

Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Samanta, Shri S. C.

Sant Bux Singh, Shri

Savitrl Shyam, Shrimati
Sayeed, Shri P. M.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shambbu Nath, Shri

Shaokar Dayal Singh, Shri
Shenkaranand, Shri B,
Sharma, Stirl A. P

Sbarma, Dr. H. P,
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Shasina, Shri Madhoram
Sharma, Shei Nawa! Kishore
Sharma, Shri R. N.
Sharmas, Dr, Shankar Dayal
Shashi Bhushan, Shri
Sher Siagh, Shri

Shetty, Shri K. K.
Sh‘indo. Shri Annasahed P,
Shiva Chandika, Shri
Shivappa, Shri'N. -
Shivoath Singh, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri V. N. P,
Sinha, ShriR. K.

Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Sonar, Dr. A, G.

Stephen, Shri C. M.
Subramaniam, Shri C.
Sudarsamam, Shri M.
Sunder Lal, Shri
Suryanarayana, Shri K,
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Siogh, Shri
Tiwari, Shri R. G.
Tiwary, Shri K. N.

Tula Ram, Shri

‘Tulsiram, Shri V.

U ikey, Shri M. G,
Upaikrishnan, Shri K. P.
Vekaria, Shri
Veakatasubbaish, Shri P.
Veokatswany, Shei G.
Yorma, Shri Sukhdeo Prasad
Vikal, Shri Ram Chendra
Yadlav, Shri Chandrafit
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Yadav, Shri Karan Singh
Yadav, ShriR. P.
Yadava, Slri D, P,
Zulfiquar ANl Khan, Shri

NOES

Agarwal, Shri Virendra
*Ansari, Shri Ziaur Rahman
Bhagirath Bhanwar, Shri
Bhattacharyya, Shtl Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P.
Bosu, Shri Jyotirmoy
Chatterjee, Shri Sompsth
Chaudbary, Shri Ishwar
Chavda, Shri K. S.
Chowhan, Shri Bharat Singh
Deo, Shri P. K.

Gowder, Shri J, M,

Guba, Shri Samar

Haldar, Shri Madhuryya
Joseph, Shri M, M.

Joshi, Shri Jaganmathrao
Kalingarayar, Shri Mohanraj
Krishnan, Shri E. R.

Malik, Shri Mukhtiar Siogh
Mehia, 8bri P. M.

Mishra, Shri Shyamoandan
Mody, Shri Piico

Nayar, Shrimati Shakuntaia
Pandeys, Dr. Laxminarais
Patel, Shri H. M.

Pillai, Shri R. Balakrishna
Peadban, Skri Dhan Shah
Rao, Shri M. Satyassrayan
Saba, Shri Gadadhar
Shagtri, Shei Shiv Kumar
Sioha, Shri Satyendra Narsin
Subravelu, Shri

*Wreongly votad for NOB 8.

——
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Ulaganambi, Shri R. P. -

Vajpayee, Shri Atal Bihari

Verma, Shri Phool Chand

Viswanathao, Shri G.

Yadav, 8hri G. P.

Yadav, Shri Shiv Shanker Prasad
MR. SPEAKER: The result* of the

division is : Ayes 217; Noes 39,

. The motion was adopted.

ot gw wr wi (W) @ g
g pEfar
SHRI S. M. BANERJEE (Kanpur):

This is highly objectionable. I rise on a
point of order.

MR. SPEAKER : | have beenin this
Parlisment for so many years. This is the
first time that this undesirable outburst is
heard.

SOME HON. MEMBERS : It must be
expunged.

SHRI 8, M. BANBRJEE: What is
this ? He should apologise to Prof. Nurui
Hasan.

ot sew fagt wrodedt ;A
e X W g9 w3y {gwIwwr
audn aff w7¥ § ok gw INX &
Q@ & fs ag 99 w1 faxyr ¥

weaw Wi : qre A o gu ey
R sa® arvw Ay ¥ ar fy, uﬁt
fole w faraff)

aﬁww m:-mimﬂ.
L | fw_uﬁ Ay femr wmay ¢
(vmmt) #a aﬁqxﬂm

L MAY. 20,1972

v

g e S RO Y W

wrarel &t 3w o 4, wfrg R
g gt afe ww s E At & W
ST T wwAr § 0 (wwewwy)

weaw Wy wgd W awe wgf
g1 W W o weE m
wrfgg)

ot g wx wwf: F ¥ AwT WX
wr ¢ A wl el W @ ¥
o g -

weqw wEww : ag Tifedmdz g,
o W § D
1T ArAATeY oY any TR E -

PROF. S. NURUL HASAN :
duce the Bill.

I intro-

oft gzo fagrt wwiedt : wsaw
agiga, Wiy ¥ N faoiq fear § 39
fuers qodr gudly Twz FO W
Wi fawm & 73 & 0 oregarafr o
g 38 & gfa qom Aw g%z &
¥ foag gw arr g mgx ar Wy

Shri Asal Bihari Vajpayes and some
other Members than laft the House.

12.43 brs.

. UNIVERSITY GRANTS COMMISSION

(AMENDMENT) BILLt

© THE MINISTER OF BDUCATION
AND SOCIAL WELFARE AND CUL
TURE (FROF. 5. NURUL HASAN): }
butomwefor leme to inu'oduee lllll )

. "rhofol!owing Mnmbmnho recorded their votes:for szs SRS "
. Sarvehri Raja Kutkarol, Rams Chandrs Kadasappalli and’ thnt xm Amnﬂ
wubuahad i auam eﬂndh nunomm pm 11, mﬁonz. Wsu



